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BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

Original Application No. 148 of 2022(8Z)
In the Matter of:

Dr. Sushmitha,

No. C- 302,

Radiance Mandarin Apartment,

Thoraipakkam, Chennai — 600 096 ...Applicant

Versus

1. The Member Secretary,
State Level Environment Impact Assessment Authority,
Panagal Maligai,
Saidapet,
Chennai

2. The District Collector,
Collectorate,
Karur District

3. The Member Secretary,
The Tamil Nadu Pollution Control Board,
Mount Salai, Guindy,
Chennai - 600 032

4. Commissioner,
Department of Geology and Mining
Industrial Estate,
Alandur Road, Chennai — 600 032

5. The District Environmental Engineer,
Tamil Nadu Pollution Control Board,
No. 26, Ramakrishnapuram West,
Karur - 639 001

6. The Deputy Director,
Geology and Mining Department,
Room No. 302, 3rd Floor,
Collectorate, Karur — 639 007
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. The Executive Engineer,

Karur Distribution Circle,

Tamil Nadu Generation and Distribution Corporation,
TNEB Complex, 3, Kovai Road,
Karur - 639 002

- M/s. Sri Rathnagiriswarar Blue Metals,
Rep. by its Proprietor Mr, M. Palaniayandi,
No. 2/1, Shivayam North Village,
Ayyermalai post, Karur — 639 120

. M/s. Navamani Mines Private Limited,

Rep by its Managing Director P, Manij,
Door No. 5/898, Azhagu Nagar,
Trichy Road, Namakkal - 637 007

10. Mr. Palaniyandi,

S/o. Mr. Mottaiyandj,

No. 2/34, Ambalakarar Street,

Somarasampettai,

Srirangam Taluk,

Trichy District ...Respondent(s)

REPLY FILED By THE 9TH RESPONDENT

I, P. Manj, Managing Director in M
Limited, having address at Door No. 5/ 898,

Namakkal - 637 007, do hereby solemnly

/s-Navamanj Mines Private
Azhagy Nagar, Trichy Roaq,
affirm state ag follows:

1. I state that I am the Managing Director in the 9t Respondent
company herein as such I am well acquainted with the facts of the

case from the records and [ am authorized to file the Reply Statement
on behalf of the 9th Respondent herein,

For NAV%&WNES (P)LTD.
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2. I submit that the answering Respondent denies each and every

averment, which is contrary to and inconsistent with what is stated

in this statement, as if the same were specifically traversed.

3. It is submitted that the application is not maintainable in all and
devoid of merits on both factual and legal aspects. I state that the
Applicant has no locus standi to file the above Application and as
such the same has been filed with vested interest and is an abuse of

process of law.

4. It is submitted that the Applicant has approached this Hon’ble
Tribunal knowingly suppressed the material facts and made

misrepresentation and the same is an abuse of process of law.

5. 1 humbly submit that the Applicant herein was not inducted as a
partner in Navamani Mines Private Limited (9% Respondent). The
applicant cannot and does not have direct knowledge of the activities
of this respondent. The application is filed by the Applicant solely to
blackmail the 10t respondent whose son is a director in the 9t
respondent company. The 9t respondent began operations only in
September 2022 by which time the applicant was not a partner in
any of the respondent entities. The impledment of this respondent
in this application is wholly motivated by ill motive to stop a

legitimate business from functioning.

6. It is submitted that the Navamani Mines Private Limited, owns
Rough Stone and Gravel Quarry at S.F No. 15/1 & 15/2, Sivayam
North Village, Krishnarayapuram Taluk, Karur District. However, no
quarrying activity is taking place in this quarry as clearlt stated in
the Joint Committee report dated XXX. The unit has obtained its
Terms of Reference from SEIAA, Chennai, vide letter no. SEIAA-
TN/F.No.6993/SEAC/TOR-761/2020 date 24.09.2020 to validity
period of 3 years from the date of issue i.e., until 23.09.2023.

£or NAVAMANJ MINES (P) LTD.
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7. It is submitted that; the Navamani Mines was originally controlled
by Mr. P. Mani who purchased an established set up from Mr. H.
Ramesh the former Chairman & Director of M/s Techtrans
Constructions India Pvt Ltd. Mr. P Mani handed over the operations

of the crushers owned by Navamani Mines to me by inducting me as

a director only in October 2022. However, I was managing the

revamping of the Crushers and preparing it for Consent to Operate
from April 2022. The erstwhile owner of the crusher had obtained
consent to establish on 02.04.2019. In the said consent to establish,

permission was granted to establish 2 cone crushers. Therefore, on

the basis of the consent to establish, the e

rstwhile owner had set up
infrastructure to create 2 cone crushers.

8. It is submitted that, the stone crushing unit, M/s Navamani Mines
Private Limited, SF No.19/1C, 20/1B2 & 21/2, Sivayam North
Village, Krishnarayapuram Taluk, Karur District is in commercial
operation from the date of obtaining Consent to Operate from
TNPCB, i.e., September 2022 ang it is also confirmed in the joint
committee inspection report filed by the SEIAA and TNPCB Joint
Committee to the Hon’ble National Green Tribunal, date 20.03.2023.

9. It is submitted that Navamani Mines Private Limited has begun its
operation of the crushers only in the year 2022 with the CTO and
CTE clearance from 19.09.2022 with validity up to 31.03.2029 for
the production of the Blue Metal Solings and Chips. According to the
TNPCB report date 01.09.2023 the unit has installed 2 No. s of cone
crusher and 1 No of VSI crusher as against the consented machinery
of 1 No. of the Cone Crusher for the production of the Blue Metal of
various sizes. The unit has installed additional Cone Crusher,

conveyer, vibrating screen and collection chamber arrangements for

the production of 40mm metals.
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10.

11.

12.

It is submitteqd that, though the set up for two cone crushers are
available, the most important component in a cone crusher ie.,
impactor is rémoved from one cone crusher set up. This is confirmed
in all the reports filed before thig tribunal. The original set up created
by the erstwhile owner was interlinking both the cone crusher by
providing components have been left at conveyor, vibrating screen
and collecting chamber. These overlapping components have been

left as it is since they will disturb the operation of the approved single
cone crusher which is in operation.

It is submitted that, in pg no. 9 of TNPCB Report date 01 .09.2023,
the list of machinery and with the capacity installed in the unit
premises are operating as mentioned in detail as per the CTE and
CTO. The report says that, there is an installation of additiona] cone
crusher, the conveyors connection to the cone crusher, structural

base, vibrating screen were present. When we purchased the crusher
in the year 2020 the setup was as it is.

It is submitted that, originally in the CTE obtained on 02.04.2019
the erstwhile owners were permitted to establish 2 cone Crushers.
Therefore, the estwhile owners had setup all facilities required for
the 2 cone crushers. At that stage 9th Respondent took over the
facility set up as such and applied for CTO. However, the consent
to operate was only granted for 1 cone crusher. Since, the structural
base, motor arrangements & vibrating screen erected were
interlinked for both the cone crushers, removing those facilities is
practically not possible. Therefore, in order to operate one stone
crusher, the primary crushing equipment in the impactor (Crushing
Chamber). Once the crushing chambers are removed, no crushing
can take place and the attached structural base or motor
arrangements and vibrating screen are of no consequence.

For NAVAM@I&I,&E\S (P) LTD.
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13. It is submitted that, a report was filed by the Tamil N.adu
Electricity Board on 07.11.2023, the electrical connection was given
to the crusher unit from April 2019 and the units also had a
performance check, to testify the machineries capacity. The power
consumption of the said M/s Navamani Mines Private limited was
only utilized for the regular machinery capacity test. For the raw
material is concerned the stones are purchased from the licensed
mines and it is not taken from our mines. The vouchers for the
purchases made from other mines are annexed along with the reply.
Therefore, there is no grounds to show that Navamani Mines had
indulged in any illegal mining or illegal crushing activities. The entire
case against Navamani Mines is without basis and vexatious.
14. I humbly submit that the relief as claimed in the present
application by the Applicant is for her vested interest and not for the
public or environment interest is involved in the present issue, as
the operation is not working since the expiry of the lease period.
15. I humbly submit that the aforesaid allegations submitted by the

Applicant are false. The Applicant with an il intention to stall the
operation of business
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VERIFICATION
I, P. Mani, Managing Director in M/s Navamani Mines Private
Limited, having address at Door No. 5/898, Azhagu Nagar, Trichy Road,
Namakkal - 637 007, do hereby verify that the contents of Paragraph

Nos. 1 to 15 are true to the best of my knowledge and I have not
Suppressed any material fact.

b, P

M/s Navamani Mines Private Ltd Counsel for 9tk Respondent
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